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Bon'ble Mr. Justice B.C.Saksena - V.Ce

HOn'ble MI.". ‘JQK. Seﬂl - A.DI.

Case called cut. lio one has responded

on behalf of the applicant.

i

vie alsc find that no Rzjoinder has been

filed.
The O0.A. is dism{ssed in default a4 for
non~prosecution. |
e T R
A.M. ‘ V.C.



